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Cc) if so, the main recommendations 
thereof; 

(d) how many of the rerommendatlons 
have been examined: and 

(e) the steps being taken to Implement 
them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI): 
(a) No working group has been set up by the 
Government to evaluate the status of poUu-
tlon contrdl in the rayon Industry. 

(b) to (e) Does not arise. 

Women Development Corporations 

6043. SHAI N. DENNIS: Will the PRIME 
MINISTER be pleased to state: 

(a) the States and UnIOn TerritOries 
where Women Development Corporations 
have been set up: 

(b) the Industnal umt started by them; 
and 

(c) the number of women who hah 
been employed In these Units? 

" THE MINISTER OF STATE IN THE 
MINISTRY OF SCIeNCE AND TECHNOl-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
Women Development Corporations have 
been set up ,n the States of Andhre Pradesh. 
Gujarat, Karnataka. Kerala, Madhya 
Pradesh. Mahiiashlra. Pvnjtab. TamINacN. 
Unar Pradesh. HimachaJ Pradesh ~ the 
Union Territory of Chandigarh. 

(b) and (c). The function of the Women 
Development Corporation is basically to act 
as a catalytic agent in identification of women 
entrepreneurs, preparation of sheH of viable 
projects, facilitating credit and marketing tie-
ups etc. However, some Women Develop 
ment Corporations have set up industrial 
units-Punjab is running 8 unit emplqying 41 0 
women, Tamil Nadu is running five units. 
employing 343 women, Union Territory of 
Chandigarh is running one unit employing 
12 women. The Women Development Cor-
porations in the States of Gujarat. Kama-
taka, Madhya Pradesh. Himachal PracJestl 
and Kerala have not set up any industria: 
units. InformatIOn In this regard with refer-
ence to the Women Development Corpora-
tion in the States of Andhra Pradesh. Mahar-
ashtra and Uttar Pradesh is baing collected. 

eel Cases Pending Investigation 

6044. SHRI MULLAPPALL Y RAMA· 
CHANDRAN: Will the PRiME MINISTER be 
p\eased to state: 

(a) the number of referred cases pend 
ing Investigation by Central Bureau of Inves 
tigation as on 31 December, 1989; 

(b) the number of cases referred b) 
State Government of Kerala to Central au 
reau of InvestigatIOns for investigation dur 
ing 1988 and 1989; 

(c) the number of cases in whichinvas· 
tigations have been concluded; and 

(d) the number of casas inwMng for 
sign funds under investigation br Centra 
Bureau of Investigation as on 28th F4Ibruat) 
1990? 

THE PiWE MfNJSTER (SHRt VISN 
WANATH PAA TAP SINGH):4a) 1247 ~ 
are pending iPvestigUon by 081 as 01 
31.12.1989. 


